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12-01 hrs.
CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE
REPORTED RESIGRATICN OF ONE OF
1HE ADvisoRrs To THE WEST BENGAL
GOVERNOR

SHRI JOYTIRMOY BASU (Dimond
Harbour) : I call the attention of the Minis-
ter of Home Affairs to the following matter of
urgent public importance and request that he
may make a statement thereon :

‘Reported resignation of one of the advisers
to the Governor of West Bengal.”

THE MINISTER OF HOME AFFAIRS (SHRI

Y. B. CHAVAN) : Mr. Speaker, Sir, to assist
him in the exercise of functions and powers
while the Proclamation under article 356 is
in force, the Governor of West Bengal has
appointed Sarvashri B. B. Ghosh, K. K. Sen,
M. M. Basu and A. K. Ghosh as his Adviscrs,
A fifth Adviser, Shri A. N. Kidwai has also boen
appointed.

There was some misunderstanding about
the organisation of work as a result of which
Shri B. B. Ghosh exprersed doubts about the
utility of his services, The position has since
been clarified. The Governor, West Bengal
has made appropriate arrangements for the
organisation of work and the services of Shri
B. B. Ghosh wil! be available to the Governor,

SHRI JYOTIRMOY BASU : This is an un-
usual case where the State Government under Pre-
sident’s Rule has appointed five advisers. Will
the Home Minister tell us in how many States
since 1952 when the President’s Rule was in
force the Governor had as many as five ad-
visers? The Governor's job is caretaking and
preparing the State for immediate mid-term
poll. Why is it that they are trying to have

a permanent settlement by organising some-
thing on top of the existing machinery there?
Is it that they are waiting for ShriGiri’s election
verdict, to come out. Because for the election,
if it comes, they will need votes from West
Bengal t Or, are they manoeuvring to form
8 mini front 1 'We know that the monopolists
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the Assembly alive and keep alive all this
paraphernalia. The etight-party splinter UF
group has also declared day before yesterday
that a mid-term poll is the only answer. Will
the hon. Home Minister tell us here and now
when they propose to hold the mid-term poll
and dissolve the Assembly ?

SHRIY.B.CHAVAN : There is no question
of deciding any date of a poll etc. This is not
the time to consider that. This is not a matter
concerning the running of the p dmini
tration. The other issues raised by Shri
Jyotirmoy Basu may be interesting to him but
to me they are irrelevant.

SHRI JYOTIRMOY BASU : My question was
specific : In how many States since 1952,
where President’s rule had been imposed,
you have five advisers for the Governor on top
of the topheavy administration that is there ?

SHRI Y.B. CHAVAN : The administration
is not topheavy. The administration which
was being run by nearly 20 ministers is now
run by five advisers. How can you say that
it is topheavy ?

SHRI JYOTIRMOY BASU : I take itthat
this is the first State where they have got five
advisers when President’s rule bas been imposed.
Nowhere else was it done. When you go to
the polls, the people will wipe you out.

DR. MATTREYEE BASU (Darjeeling) : The
Home Minister has said that there was some
misunderstanding. We are actually very
eager to know what that misunderstanding
was. Was the misunderstanding due to the
fact that Shri B, B. Ghosh, who is very well
conversant with the problems of Calcutta,
wanted more funds and wanted to be sure of
the funds all 1 for the imp: of the
situation in Calcutta which is already into-
lerable, or was it due to the fact that he was
not allotted the right portfolio *  Also, I would
like to know from the Home Minister whether
it is always with a protest of this kird that they
will come forward to ameliorate it.

SHRIY. B. CHAVAN: I do not think it is
necessary to go into the cause of the misunder-
standing when the misunderstanding has been

moved, the work has been allotted mow and

want the of the President’s Rule.
The Birlas have been going on removing their
files from Bengal. The jotedars want to grab
all the land. All this is happening. But
certainly, you t hoodwink the peopl
you cannot deprive the people of their d

the things are moving. 1 think, we should
not do something which will give further cause
for misunderstanding.
DR. MATTREYEE BASU : I do not know
hether we are satisfied with this answer but

ratic rights and, at the same time, burden them
with the additional expenditure of keeping

he is d d not to enlighten us ard I

should not like to press him further about it.
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SHRI Y. B. CHAVAN: The hon. Member
expressed his opinion about the system of
President’s rule. We have never pleaded that
President’s rule is the better form of govern-
ment. It is in a'way an unpleasant inevita-
bility. We are trying to do the best that we
can do under the circumstances. So, there
is no question of our holding any special hrief
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[SHRI Y. B. CHAVAN]
for President’s rule against any other system of
government. ‘Then, about Shri B. B. Ghesh,..

o frraawr:  fage § & qEar-
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SHRIY. B. CHAVAN : One has to make
an assessment about it. There caonot be any
rigid rule in this matter. One has to go
according to the conditions prevalent there,
The present Governor thinks that pomibly
he could do justice and ensure more efficient
administration with the help of five people.

SHRI JYOTIRMOY BASU : Manoeuvring
need-based.

SHRI ¥.B. CHAVAN: There are some
people from Bengal also who know the Bengal
administration. When the question of runn-
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BHRIY. B.CHAVAN: I cannot give all
the details and justification for this particular
distribution of work.

SHRI S. M, BANERJEE (Kanpur): Shri
B. B. Ghoth belonged to Finance; he never was
an engineering man,

SHRI 5. M. KRISHNA (Maudya) : Since
the day the present Governor of West Bengal
took an oath of office, quite a big controversy
revolves around him. The Home Minister
has very politely and very cleverly camouflaged
the whole issue when he says I quote : *“there
have been some misunderstandings.’’ The
Governor has a very special knack of creating
misunderstandings where there could be none.
For a change, will it be possible for the Home
Minister to advise the Gowernor to observe
the rule of golden silence ! Whenever he
goes on the A. 1. R. or whenever he imus a
statement to the press and the perenniail dia-
logue that has been going on with a particular
section of politicians of West Bengal, who have

ing the administration comes, it reg
knowledge of the language of the people also,
That is why we thought of having some Bengali
knowing people in charge. We have appoint-
ed one engineer who has got engincering
background so that the Governor can have
better advice about problems of irrigation and
other matters like that. Therefore he will be
of some use there,

Then, his question was whether Shri B. B,
Ghosh visited Delhi or not. He did visit Delhi
and saw me and the Prime Minister, What
is wrong about it ! We are responsible ulti-
mately for the administration of Bengal and,
naturally, we have to look inte the matter,
help the advisers and the Governor to clear
matters if there are any problems. There is
nothing wrong about it. There is no question
of pressurising the Governor,

Then the question was whether it would be
left to the Consultative Committee to distribute
the work. It is normally not done.

=it o @ Wi e W, on
w1 S A4 fear wav 1 vy oy A
agr ¥ fie =t Yo o Wy Y eltfrafr
w1 Fdpifad, e fe 3% are dwwre=

been responsible for the present misery of West
Bengal. Will the Government of India call
upon the Governor to stop this nonsense there ¢

MR. SPEAKER : Please use a proper word.

SHRI NATH PAI (Rajapur): How is he
wrong ? He is absolutely within his right in
saying that. The misunderstandings are a
speciality of the present Governor. This is
in the statement.

MR. SPEAKER : When you are there, I
need not explain it. I have no objection to
any other part of his speech. When he says,
“nonsensc™ I say, it is not in good taste. He
can use some other word. If you are there to
justify. ..

SHRI NATH PAI: It is not upto me to
justify. May I submit to you, because you
have raised an important issue not only to Mr.
Krishna but to the House, acooldmgtnl!ﬂkme
May, the word * is lutely a
paragon of parli Yy etiquette,

MR. SPEAKER: When you are there, 1
need not explain it

SHRI NA"I'HPA‘I Not acmtdmg to me,
I am no ity. May I respectf
this word has been used any number of times
here ?
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MR. SPEAKER I may say one thing...

SHRI NATH PAI : We have s0o much used
itin thisHouse thatwe cannot make it unparlia-
mentary.

MR. SPEAKER : It is not a question of
what is being used in this House. Even thatI
do not approve. Here, the Governor is
occupying two positions, as the head of the State
and also as a gentleman in-charge of the run-
ning of administraton under the President’s
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am correct. That is : whether Mr. B. B.
Ghosh had any doubts on the assi that
the Central Government may give West Bengal
or not and whether that was not the cause of
his unwillingness to take over? I would
definitely say no.

SHRI S. M. KRISHNA :Was he not advised
by the Home Minister or the Prime Minister ?

SHRI K. LAKKAPPA (Tumkur) : He is

Rule. I wonder if you can use this word with
reference to him in his capacity as the head of
the State. Anyway, I do not think, this word
should be used. It is not in good taste.
SHRI NATH PAI: There is a mixture of

issues. So far as taste is concerned, it should
be left to the individual Member. So far as

not ing properly.

SHRI Y. B. CHAVAN : If necessary, I would
answer again. The hon. Member made many
observations to begin with. I am not supposed
to reply to those observations because that is
not necessary., The specific question that he
asked me was: whether Mr. B. B. Ghosh
reugnedorrcﬁuedmtakcoverthc_yob only

rectitude is concerned, it is absolutely your
prerogative. If you say, itis a matter of taste
what is good taste or good manner should be
left to the individual Memb May I submit
to you in all humility, to say of certain views
or pronouncements coming from anywhere as
nonsonse is not at all derogatory or unparlia-
mentary.

MR. SPEAKER : I am sorry you think like
that. I do not approve of it. In the case of
the Governor, I do not approve of it.

SHRI S. M. KRISHNA I have used the
word only with reference to the dialougue that
has been going on between the Governor and
a section of people in West Bengal who have
been largely responsible for the misery of West
Bengal.

Sir, the major rvesponsibility that the

Governor is charged with is the maintenance —

of law and order. Day in and day out
we still have been getling information
from West Bengal that the Governor
and his adminstration have not as yet a
firm grip over the law and order situation in
West Bengal and one of the reasons why Mr.
B. B. Ghosh was unwilling to be an Adviser is
the fact that West Bengal is not getting adequate
Central Government assistance and with the

there was a feeling that the Central
Government may not be willing to give them
proper assistance in this matter.

SHRI K. LAKKAPPA : You are not answer-
ing that.

SHRI Y. B. CHAVAN : My answer to that
question was that there was no such reasen
Really he felt that his services could be better
utilised. He had some misunderstanding as
to whether his abilities will be properly used.
‘That was the main reason why he was rather
doubtful whether he should take over or not.
That misunderstanding has been removed.

As far as the other part is concerned, some
incidents of law and order are still taking
place. Partly it is true. We must give some-
time to the West Bengal administraten to
SHRI NATH PAI: He has raised a specific
question. He asked a very important question :
thati d of wasting his energies and
on writing correspondence which is not likely
to achieve anything, if he would give that
limited time to his duties, perhaps, the number
of advisers could be reduced. What is the
Minister’s reply to that ?

SHRI Y.B. CHAVAN : If the Governor has
to icate with the Government of India

meagre Central Government i , the
fear of Mr. B. B. Ghosh was that they would
not be able to do a good job in West Bengal.
Has Government of India taken this into con-
sideration.? Are they going to rectify this
matter ?

SHRI Y. B. CHAVAN : In spite of his long
speech, only one question he has asked, if I

and other people.....
SHRI NATH PAI: Everyday ideological
conversaton is going on.

SHRI Y.B. CHAVAN : As far as communica-
tion to the Governmens of India is concerned,
if he has to write, he has to write.
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SHRI NATH PAI : He has been indulging
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in. ideological dialogue everyday with Mr.
Promode Das Gupta.

SHRIY. B. CHAVAN : As far as the require-
ments of the administration, we are convinced
that he needed assistance of at least 4 or 5
people. He selected them.

SHRI LOBO PRABHU (Udipi) : This is basi-
cally a question of relationship of the Governor
with the Advisers and the Administration,
But I don’t think this question has been raised
for the first time and last time. This question
is going to be raised frequently. Therefore,
we have to identify certain factors.

““'The first factor to be identified is that

Bengal is a seriously wounded State. Its
economics has been wounded. Enbcrprm
are folding up. Its agri is now sul

to a grievous dispute about the land which has
been occupied. Its law and order is in such
a bad condition that the house of an important
member of the Opposition Party could be
raided openly only two days ago, apart from
the murders that are being committed by our
friends. )

Thirdly, this State is suffering from a gri-
evous condition in respect of its administration,
It has been politicalised and demoralised.
This is a very important factor which has to
be reckoned with in the relationship of the
Governor with the administration,  This
Governor has committed himself. He made a
statement on the radio that he wants the Marxist
Government back. This is a disqualification
in a Governor that he identifies himself with
any one Party and that he tries to bring that
Party back. A Governor’s role is that of com-
plete impartiality between the Parties. Having
failed to play that role—I am not .here to
criticise him—1 am not going to use any term
even less derogatory than those which have
been used before, but I would like to make a
constructive suggestion and I pould like to
have a reply from the Home Minister. Why
don't you transfer this Governor to another
State ! There are very competent Governors.
The Governor of Kerala is acceptable to the
Communists there, The Governor of Kashmir
is acceptable to the Government there.  Nearby
there is the Governor of Assam. He can come
to Calcutta and you can send Mr. Dhavan to
Shillong where he can cool off for some time.
So, Sir, I would like to know whether the
Government will seriously consider the ques-
tion of the transfer of the Governor, so that

this ded State of Bengal has a fair chance
to rehabilitate itself, has a fair chance to give to
the people the benefit of the President’s rule
after a period of very bad rule earlier.

SHRI Y. B. CHAVAN : As far as identifying
the important problems of Bengal State is
concerned, it is certainly a very important
suggestion that he has made. 'We will have to
identify the probl of ic devel
ment, law and order situation, and there are
some important issues which will have to be
identified and concentrated upon. He raised
another point about the Governor’s role. I
would like to politely submit for the considera-
tion of the honourable House that the Governor
has not identified himself with any political
party. There is no question of transferring
the Governor.
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MR. SPEAKER :
Home Minister.

SHRI JYOTIRMOY BASU : I gave a Calling
Attention Motion. This is regarding the U. 8.
Amt lor’s preaching ag the Govern-
ment of India.

I am sending it to the
I will ask him.

Government must take drastic
steps against this U. S. Ambassador who has
been preaching against the Government of
India. Thr U. S. Cultural Centres which the
Government of India has decided to close
down are indulging in all undesirable activities,
=T 337 {1 (ATHTHIA ) : HEAH WG,
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frRdad Ak ¥ wRE figw
w1 el Y ot & Y Sw awo
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SHKI S. M. BANERJEE : Let the Health
Minister make a statement.

MR. SPEAKER : Papers laid on the Table.

12,28 hrs.
PAPERS LAID ON THE TABLE
No riFICcATIONS UNDER THE MIngEs AcT

THE DEPUTY MINISTER IN THE MI-
NISTRY OF LABOUR, EMPLOYMENT AND
REHABILITATION (SHRI S. C. JAMIR):
Ibeg to lay on the Table a copy cach ofthe
following Notifications (Hindi and English ver-
sions) under sub-section (7) of section 59 of
the Mines Act, 1952 :—

(1) The Coal Mines (Amendment} Regu-
lations, 1970, published in Notfi-
cation No. G. 8. R. 526 in Gazette
of India dated the 4th April, 1970.

(2) The Metalliferous Mines (Amend-
ment) Regulations, 1970, published
in Notification No. G. S. R. 527 in
Gazette of India dated the 4th April,
1970.

(Plased in Library. S No. LT—3199/70]

12.20 hrs.
BUSINESS ADVISORY COMMITTEE
ForTY-EIGHTH REPORT

THE MINISTER OF PARLIAMENTARY
AFFAIRS' AND SHIPPING & TRANSPORT
(SHRI RAGHU RAMAIAH): Sir, I begto
move:

“That this House do agree with the
Forty-eighth Report of the Busines Advisory
Committee presented to the House on
the 14th April, 1970.”

MR. SPEAKER : The question is:....

SHRI S. M. BANER]EE (Kanpur) : While I
agree with the Report of the Business Advisory
Committee, I wish to state that some days
back I wrote to you a very humble letter re-
questing that it is a very important matter.. .

MR. SPEAKER: We will have another
meeting so far as these Demands are concerned.
It is all right; we will have another meeting
where we can decide.

SHRIS. M. BANERJEE : But, Sir, by that
it will be too late, Lenin Centenary starts on
the 22nd of this month. I requested you, Sir,
that the House should adopt a unanimous
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Resolution paying h ge to V. I. Lenin who
is looked upon throughout the world as a great
leader of the toiling millions of the world.
‘Therefore, Sir, I request you to call a meeting
of all the Qppositon leaders—including  the
ruling party—so that a non-controversial
Resolution may be adopted by this House,
just as we adopted a Resolution on Gandhiji
on the occasion of the Gandhi Centenary
Celebrations. Certainly, I hope, in all fair-
nes, this House should adopt such a Resolu-
tion on Lenin, Sir. ) )
MR. SPEAKER : I will consult the Minister

of Parliamentary Affairs.
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